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~- 1. Whether Rep~r ters of l oca l pa pGrs may be allowed to 
s ee the judgeme nt? 

2 . To be r e ferred t n the Re porter or not? 

3 . Whetho r t heir Lords hips wish to s~~ the fair copy 
of the judgeme nt? 

4 . Whe t he r t o be c i r culated to all othe r Bench8s? 
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THE CENT~AL ADMINISTRATIVE TRIBUNAL AlLAHABAD BENCH 
ALLAHABAD 

Original Application No.741 of 1989 

Chhatarpal •• • • applicant 

versus 

Union of India and others • • respondents 

HON •BLE MR l"lAHARAJOIN, r~EMBEfLJ 

• 

This is an application under Section 19 

of the Administrative Tribunal Act 198 5 for setting 

a s ide the order dated 03 08 89 (Annexure A-5) and 

p r ayed to issue directions to respondents to pay the 

allowance from 19 03 8 6 to 01 07 87. 

Th e a pplicant was ap pointed as Extra Depart-

mental Runn e r ( E 0 R ) ~1anagarhi (Bajna )on 18 07 66. 

A notice wa s issu ed on 19 03 86 for retirement of the 

applic ant on a ttaining 65 years , th e a ge of superan-

nuation. The applicant filed an appeal against the 

said order which wa s rejected on 26 08 86. The a pplic ant 

.. 
preferred revi ew pe tition which was ~llowed and the 

a pplic ant was allowed to continue till attaining th e · 

a ge of 65 year s and th e period of absence was directed 

to be trea t ed a s s pent on duty without allow ance. In 

viow of th o aForesa i d order pas sed in review petition 

th e a pplic ant was directed to be reinstated. The 

i 



' 

• 

;..., 

cG>-· 
• 

-2-

applicant was abs ont from duty from 19 03 86 to 

01 07 0 7, ~nd thus the applicant has claimed al-

-lowanoes for the aforesaid period. 
• 

The respondents filed Counter Reply and 

resisted the cla im of the applicant. The applicant 

made representation claiming the allownace for the 

• 

period he was absent f' rom duty which was r e jected 

on 04 02 sa. He a l s o preferred review petition 

which was a lso r ejec t ed holding that no allowance 

is payable for the pe riod of absence. The a pplicant 

was appointed as E 0 R on paym ent of allowances and 

he was not getting a ny pay such a s cla im ed by him. 

The allowances are payable for the period when 

duty was perfo'rmed . No allowanc e is payable for 

the period . of a bsenc e . The applicant has cited 

th e decision of' 0 A No.551/90(T.A.No.209/92) (Tl) 

q8 m Daras Bharti vers us Union of India and others 

in whicl1 the ·Extra De partmental Branch Post Master 

was allow ed to qat albwances for th e period when 

h e was put off from duty . In this c ase the a pplic3n 1 

as a r e sult of departme~tal enquiry, was found 

guilty and was r moved from serv ice. He preferred 

. 
de ,..Jartm ental appea l which was allowed. The 

a pplicant in th e said case was un-nec essa rily 

dragged on the departm enta l proceeding and was 
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put off from duty. In the present case the 

facts a re different and the vi ew taken in 1h e 

said case i s not a pplicable to facts of the present 
cd'z).. f-eu.',{_, ()._. 

c ass . Th e a llowa nc e s ~on account of duty 

pe rform ed and wh en no work was taken from the 

a pplicant during th e period of his absence, he 

i s not e ntitled to ge t a ny allowanc e whatsoever • 

• 
Thus th e r e being no me rit in th e a pplica tion of U,e 

a pplic ant, it is hereby di smi ssed with no order as 

to cost. 
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